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The General Manager
Northem Railway Baroda House
HMEW DELMI,
2. The Divisional Railway Manager
Northem Railway
States Entry Road ‘
NEW DELHI, 9doce Respondents

(By Shri R.l.Chawen, Advecate)

DR DER {Oral)

The prayer in thié application is to direct the
respondents to®™ et the applicant had. been grented the
temporary status, on completion of 440 days of Casual Labour
service and to absorb him ¢n Group 'D' poat with consequential
berefits, The applicantrserved as a Casual Labouy guring 1983
to 1986 for a total numbsr of 413 deys (A=G) intermittently.
His casewas espowsed - by the Union (Uttariva Railway Mazdoor
Union) vide 1e£tar dated 1,10.1534 (A=8) whicﬁz;ddxassaﬂ to
Divisional Rgilmay Manager, New Delhi to consiéar his case
for appointment on Greup °DY post taking into zcoount his
pask service. The ORM vide his lstter dated 3,710,199 addressed

to Bsneral Secretary, URMU informing him that a decisien would be
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taken in thé matter in atcordonce with the rules and that
the Secretary of the Union weould be informed of the
decision of the adminiistration in due course, However,
finding that no dscision has yet been communicated to 61

him the applicent has filed this friginal Application,

2 When the application came up for hearing on
05.0%.1995, whilse direcfﬁﬁ?the respondents to file a
reply, it was alsg noted that after the reply of the
respondents is filed, the question whether the application
should be disposed of with a direction to respondents

to give a reply to the Union in continuation of

Annexure A-Z letter would be considered,

3. The learmed counsel for the respondents states
that the application méy now be disposed of with a
direction to respondenis to take é proper decisign

in regard to the raenéagement/absorption of the applicant,
In thé result the application is disposed of directing

the respondents to corsider the representation of the

Union on behalf of the applicant for reengagement/absorption
on & Group °0' post in zccordsnce with the lauw keeping in
mind the past service rendered by the applicant, A
decision in this regsrd shall be ta%%gzgﬁarisg?ggg%§% ordex
shall be communicated to the applicént’within a period of
two months from the date of receipt of a copy of this

orde re No costs,

{A.V.HARIDAS AN)
VICE-CHAIRMAN( J)



